SHYNA
AJAY

Digitally signed
by SHYNA AJAY
Date: 2026.07.07]
18:53:02 +0530

LI n n
n n
CGHC010242232026 2026:CGHC:27135
NAFR

HIGH COURT OF CHHATTISGARH AT BILASPUR

WPC No. 3372 of 2026

1 - Abdul Salam Rizvi S/o Late Abdul Hamind Rizvi Aged About 65 Years Ex
Chairmen Waqf Board - Designated Cabinet Minister Government of Chhattisgarh
R/o House No. 111/K, Gousiya Chowk, Near Dabri School, Nayapara, Raipur
Chhattisgarh.

2 - Mahendra Chhabda S/o Mohar Singh Chhabda Aged About 67 Years Ex
Chairmen Minority Department - Designated Cabinet Minister Government Of
Chhattisgarh R/o House No. 16/322, Near Gajanan Temple, Tatyapara, District -
Raipur Chhattisgarh.

3 - Shafigue Ahmed S/o Rafiq Ahmed, Aged About 48 Years Bilaspur District
President Tahaffuz - E - Namoos - E - Risalat Action Trust R/o Ward No. 15 Fajul
Raja Madarsa, Telipara District - Bilaspur Chhattisgarh.

Present Address - Near Guru Ghasidas Mandir Ward No. 29, Tarbahar District -
Bilaspur Chhattisgarh .

... Petitioner(s)
versus

1 - State Of Chhattisgarh Through Its Secretary, School Education Department,
Mantralaya, Mahanadi Bhawan, Nava Raipur Atal Nagar, Chhattisgarh.

2 - Principal Secretary Ssecretary School Education Department, Government Of

Chhattisgarh, Mantralaya, Nava Raipur Atal Nagar.

3 - Deputy Secretary, School Education Department, Government Of Chhattisgarh,

Mantralaya, Nava Raipur Atal Nagar.

4 - Director Directorate Of Public Instructions (D P [), Indravati Bhawan, Nava

Raipur Atal Nagar, Chhattisgarh.



5 - M. D. State Project Office, Samagra Shiksha, Pension Bada, Raipur,
Chhattisgarh.
... Respondent(s)

For Petitioner(s) : Dr. Aamir Khan, Advocate.
For Respondents 1 to : Mr. Anand Dadariya, Dy. AG
4

For Respondent No.5 Mr. Anadi Sharma, Advocate

SB: Hon’ble Mr. Justice Amitendra Kishore Prasad

Order on Board

02/07/2026

1. By way of this petition, the petitioner seeks the following reliefs :

10.1 That, issue a writ of Certiorari
quashing the order dated 12.06.2026
bearing No.GENCOR-35010/1981/2026-
SCHOOL EDUCATION SECTION.

10.2 That, Declare that compulsory
recitation of Saraswati Vandana, Guru
Mantra, Gayatri Mantra, Shanti Mantra,
Bhojan Mantra and similar religious
prayers in State funded schools is
unconstitutional.

10.3 That, issue a writ of mandamus
restraining  the  respondents  from
enforcing the impugned order.

10.4 That, pass an interim order staying
operation of the impugned order during
pendency of the petition.

10.5 That, pass such other order(s) as
this Hon'ble Court may deem fit and
proper in the facts and circumstances of

the case."



2. The petitioners have filed the instant petition being aggrieved by a
direction/order dated 12.6.2026 passed/issued by the Additional
Secretary, School Education Department, State of Chhattisgarh.
According to the petitioners, the said directive mandates that,
commencing from the Academic Session 2026-27, students in all
schools run by the School Education Department shall be required
to recite the National Anthem, National Song, Deep Mantra,
Saraswati Vandana, Guru Mantra, Shanti Mantra and accounts of
the lives of Great Personalities (Mahapurushas) at the beginning
of the school day and Rajya Geet, Gaytri Mantra and Shanti
Mantra upon dismissal. It is the case of the petitioners that the
impugned direction issued vide order dated 12.6.2026 is violative
of Articles 14, 21, 25, 28(1), 29 & 30 of the Constitution of India
and as such, cannot be sustained. It is further contended by the
petitioners that the impugned direction creates an impermissible
situation wherein students from minority communities may feel
compelled to participate in and recite religious practices that do
not belong to their faith. It is also contended that the impugned
direction is contrary to the constitutional mandate of secularism,
which guarantees that India is a nation wherein no individual can
be directed to follow or practice any specific religious faith. The
petitioners assert that the chanting of Saraswati Vandana, Gayatri
Mantra, Guru Mantra and Shanti Mantra amounts to imparting

religious instructions and promoting a particular religion in
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Government  Schools, which is constitutionally barred.
Furthermore, Article 14 of the Constitution of India guarantees
equality before law and equal protections of the laws; therefore,
the State cannot be permitted to issue any direction that run
contrary to this constitutional mandate. Article 21 of the
Constitution guarantees protection of life and personal liberty.,
which inherently includes freedom from State-compelled
participation in religious activities. The impugned direction
operates to compel the students to either participate in religious
prayers contrary to their own faith or face exclusion from their
respective schools and consequent social stigmatization. Article
25 of the Constitution of India guarantees freedom of conscience
and free profession, practice and propagation of religion. By
compelling students to attend and participate in prayers
associated with a specific faith, the State Government directly
infringes upon the fundamental right. Likewise, Article 28(1)
prohibits the imparting of religious instruction in any educational
institution wholly maintained out of State funds. Thus, the
impugned directions issued vide order dated 12.6.2026 by the
State is violative of Article 28(1) of the Constitution of India.
Similarly, Articles 29 and 30 of the Constitution of India protect
and safeguard the distinct cultural and educational rights of
minority communities. The impugned direction, by mandating
religious rituals of a specific faith in all Government Institutions,

directly infringes upon the cultural and religious identity of these
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minorities and is therefore, violative of Articles 29 and 30 of the
Constitution of India.

. Dr. Aamir Khan, learned counsel for the petitioner submits that the
impugned instructions are unconstitutional, being directly violative
of Article 14, 21, 25, 28(1) as well as Article 29 and 30 of the
Constitution of India. He submits that educational institutions
wholly maintained out of State funds cannot issue or enforce
directions of this nature, which run counter to the constitutional
mandate of secularism. He submits that the issuance of
instructions/directions mandating chanting of Deep Mantra,
Saraswati Vandana, Guru Mantra, Gayatri Mantra and Shanti
Mantra pertains to a particular religion and are not practiced by
other faiths. Consequently, the students, who do not belong to
that particular faith cannot be compelled to recite the said
mantras. Learned counsel submits that the impugned directions
leave students with no choice but either to act contrary to their
freedom of conscience or abandon their education. He lastly
submits that such type of forced actions by the Government
cannot be allowed in a democratic country.

. Per contra, Mr. Anand Dadariya, learned counsel for the State
vehemently opposes the submissions advanced by learned
counsel for the petitioners, contending that the present petition is
a politically motivated exercise by former ministers of a particular
party to create an unnecessary hue and cry. He submits that the

actual facts are entirely different from what has been projected in
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the petition and argued before this Court. He raised a preliminary
objection regarding the locus standi of the petitioners, as no
individual rights of the petitioners have been infringed. Being filed
by the complete strangers to the cause of action, the petition is
not maintainable. He further submits that the petitioners’ challenge
to the order dated 12.6.2026 is premature and lacks a valid cause
of action. The challenge is based on speculative apprehensions
rather than any concrete injury. The impugned policy involves
neither religious instruction nor conversion. He further submits
that the impugned direction dated 12.6.2026 is in perfect
alignment with the National Education Policy, 2020 (NEP 2020),
which mandates the integration of the Indian Knowledge Systems
(IKS) to foster cultural awareness. The State Government has
merely operationalized these national pedagogical goals within its
valid executive domain under Article 162 of the Constitution. Such
policy measures cannot be labeled as unconstitutional or
communal. He also submits hat the order/memol/instruction dated
12.6.2026 has already been fully and successfully implemented
in all Government Schools in the State of Chhattisgarh. The
current academic session is running smoothly with regular daily
assemblies. Significantly, the State Government has not received
a single complaint or objection from any student, parent or
teacher. This harmonious implementation clearly demonstrates
that the policy has been accepted by the School Community

which proves that the petitioners’ apprehensions are entirely
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speculative and imaginary. He further submits that the terms
‘compulsory” and “ensure” in the Government Order dated
12.6.2026 relate strictly to internal school administration and
discipline and do not entail any form of religious coercion. The
morning routine is designed solely to foster unity and focus among
students. The order prescribes no negative consequences,
punishment or disciplinary action against any student who
chooses not to recite these verses. Therefore, the petitioners’
arguments that this policy forces students to act against their faith
is incorrect and factually baseless. The traditional versus like the
Shanti Mantras and Bhojan Mantras are ancient Indian
philosophies that promote universal well-being, ecological balance
and gratitude. They are open universally to all students in
Government schools across the State, and no student is required
to change or abandon their own religious faith to participate in
these assembly routines. The impugned Government Order
dated 12.06.2026 is fully supported by the constitutional mandate
of Article 51A of the Constitution of India, which prescribes the
Fundamental Duties of every citizen. Specifically, Article 51A(1)
states that it shall be the duty of every citizen of India to value and
preserve the rich heritage of our composite culture. The traditional
moral verses introduced in the school such as the Shanti Mantra
and Bhojan Mantra, are not based on religious scriptures, but
rather timeless expressions of India's civilizational values,

environmental awareness, and universal humanism. By



8

introducing these verses to school children, the State Government
is actively performing its constitutional role to help citizens fulfill
their fundamental duty to cherish and understand our shared
cultural roots. A policy that cultivates respect for ancient secular
values and national heritage cannot be termed unconstitutional.
He submits that in order to establish the non-sectarian, value
based and secular character of the daily routine, the verbatim text,
literal Hindi translation and pedagogical significance of all the
seven invocations prescribed by the School Education
Department vide the impugned Circular dated 12.6.2026 are

detailed as follows :

[I] MORNING ASSEMBLY SESSION
(UTT T ATHET)

A. THE DEEP MANTRA (Invocation to Enlightenment
Positivity)
"IHAN I D ATV RITIIATFICT |
NECIREINIREAEER IR RS CITN

Literal Hindi Meaning:

YA IR HedvT FA e, IRTT IR 99-FFUeT S areh
dgr (3AedT) UI-gig d1 TIATT e arell U dr el

(WhT2T) I H TAATHR LT ¢

Pedagogical Significance:

By this verse, the State actively targets the mental

readiness the State and cognitive conditioning of
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students at the very threshold of the school day.
Through this invocation, the State symbolically
reinforces the triumph intellectual inertia, helping
young minds eliminate negative distractions and
transition into a state of optimal focus, clarity, and
positive psychological alignment required for

academic learning.

B. THE SARASWATI VANDANA (Pursuit of Academic
Excellence & Arts)

Verbatim Sanskrit Text

"APprcegd TR R UTATATH T,

ARG USHTUSAPIATATUSTHAT| AT A AU TATAG:
el aleedT, AT gEETATHITd e : TS aaer "

Literal Hindi Meaning

St faar 3R gig &1 et Pog b FoA, TGAT AR T F TR H
A Ad &, S YH a8 UROT Al §, [ @l & don
gNAT & N AT pAT W TRSAA § 3R FAD et &
i fOge g A% QRY Ad §, I FAN AT AR AGERES

SISl @l Q¥ e ol el

Pedagogical Significance:

By this verse, the State utilizes a historically and
constitutionally recognized, this invocation uses
classical metaphors to personify education, arts,
and fine wisdom. It inspires students to overcome
mental lethargy (Jadya), focus intellectual growth,

and respect the institution of learning.
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C. THE GURU MANTRA (Reverence for Teachers &
Educators)

Verbatim Sanskrit Text:

TRSETIRIITU]: IRl HAEAR:| I[%: HIaTcUsEaed AMIRATH: |

Literal Hindi Meaning:

"I & TR %, 9T & sy § 3R I & Herard e B T &
1T URHsTel (Tdied AT & IT&Td ®U) &, 08 FAe fA8Th &l

# 3T qde ot BT gl "

Pedagogical Significance:

By this verse, the State aims to establish absolute
institutional discipline and structural decorum within
government schools. This text institutionalizes the
core moral obligation of a student towards their
teacher (Guru-Shishya Parampara). By elevating
the status of educators to the highest guiding forces
of the universe, it instills baseline institutional
discipline, obedience, and structural respect within

schools.

[11] MID-DAY MEAL PRACTICE (AT HISid7)

D. THE BHOJAN MANTRA / SHIKSHA MANTRA (Gratitude
Teamwork)

Verbatim Sanskrit Text

P»  HeAddd| FeAHAD | Fedl  #ad B
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detfaaTadiaaegATaigura & I 35 mfed: fed:amfed:|

Literal Hindi Meaning:

¢ WaR| & (et 3R om) | & ary-ary I§m &, &
aldl @l |IY-HIY UINUT &Y, H aldl WY [Holeh HE a WrhA
b B B, TAN AT A& 3R BererR— &, 3R A7 Hll Teh-
gaS W g AT $8AT o &Y

Pedagogical Significance:

By this verse, the State institutionalizes a vital tool
for social cohesion, empathy, and classroom unity
during the Mid-day Meal session This mantra fosters
social harmony, empathy, and collective unity
among students from diverse backgrounds. Recited
before sharing meals, it eliminates competitive peer
jealousy, promotes collective nourishment, and

cultivates deep emotional intelligence and gratitude.

[IlI] CLOSING SESSION AT THE END OF THE DAY

(AR ATATTAG )

E. THE GAYATRI MANTRA (Invocation for Sharp Intellect &
Wisdom)

Verbatim Sanskrit Text

3 d: ¥ dcHiagaRugHTIicaEadiATe AAeT: e |

Literal Hindi Meaning:

§A T U1 TGRY, GWARID, GEEIRY, A8, T, UTAATR0R, o
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TIRT WATCHAT (FF &d P UMW Foll) B Ui A, S gl
gfgal Pl FeATT (T TES W ol & forw gRa

Pedagogical Significance:

By this verse, the State provides a scientifically and
pedagogically backed cognitive exercise focused
entirely on the sharpening of the student's intellect
(Dhi). Scientific and pedagogical studies show that
the rhythmic recitation of this mantra directly

enhances a child's mental concentration

(THEICAT), memory retention (diggrRd), and

overall cognitive development (FATEfA®fA®).

By incorporating this into the closing session, the
State aims to calm the student's mind, improve their
learning capacity, and ensure they carry home a
focused, disciplined, and balanced intellect after a

rigorous school day.

F. THE SHANTI MANTRA (Universal Peace & Ecological Well-
being)

Verbatim Sanskrit Text

Igal: MieRedraienied:, gARnfeauneRivaT: fed: |
JROdT:  UMediagfigan:  ifedsel fed:,  ganfea:
e dRTTed:, FTATRMCATD || 34 eMied: fed: AMied: I

Literal Hindi Meaning

TeRIr H Qi &, 3idaRker & enfa &, g2dy o enfa @, e #
enfa &, Jufear & enfa g, aawafaat & enfa &, aqot fam &
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ifd & 3R T 3R &had Afd & Mfa & g8 aredias enfa
g o1 U @

Pedagogical Significance:

By this verse, the State seamlessly integrates

ecological ethics and environmental consciousness

into the daily routine of future citizens. This is a

purely secular ecological prayer. It teaches children
to revere the environment, trees, water bodies, and
skies, aligning smoothly with modern educational

mandates on climate awareness and global peace.

G. THE KALYAN MANTRA (Universal Well-being & Altruism)

Verbatim Sanskrit Text
qI TG e - HI e [RTHAT: |

FAHGTTOTIRIIHTeh RIg WHTHA || 3AeMTed: nfed: nfed: i

Literal Hindi Meaning:

ol oirer gt &, Fefy oeT I (FIEY) e, FHT T hoToT 8l

3R 3@ FER A H1$ M <afh g@ &1 Wl 7 T

Pedagogical Significance:

By this verse, the State instills the highest
constitutional ideals of fraternity, human dignity, and
universal altruism. Through this invocation, the State
actively cultivates deep social responsibility and

empathy in children, teaching them to genuinely
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wish for the health, prosperity, and happiness of
every human being, completely transcending all

boundaries of caste, gender, community, or creed.

5. Learned counsel for the State submits that a cumulative reading
of all the aforementioned seven verses safely and conclusively
demonstrates that none of these invocations contain any religious
dogma, denominational propaganda or sectarian rituals. These
traditional texts though composed in the ancient and classical
Sanskrit language, represent the shared civilizational heritage,
universal moral values and ecological wisdom of India. He lastly
submits that the sole intent of the State Government behind
introducing this routine is to promote baseline institutional
discipline, mental concentration, environmental ethics and
universal brotherhood among school children and teachers.
Hence, these moral exercises cannot be categorized as “religious
instructions” under Article 28(1) of the Constitution of India. Thus,
the present Petition deserves to be dismissed.

6. | have heard learned counsel for the parties and have also
perused the documents annexed with the petition with utmost
circumspection.

7. A careful perusal of the impugned order dated 12.6.2026 reveals
that it does not contain any mandatory or coercive direction
compelling students to act in a manner contrary to their respective

religious beliefs, conscience or faith. The contents of the



15

impugned order, read as a whole, do not disclose any express
requirement obligating students to participate in any activity
that would interfere with their constitutionally protected
freedom of religion or freedom of conscience. Furthermore,
the petitioners have completely failed to place any relevant
material on record to show Vviolation of any fundamental

rights as no individual or direct injury has been shown.

. Furthermore, the expression “religious instruction” used in
Article 28(1) has a restricted meaning. It signifies that the
teaching of religious customs, rituals, practices and modes of
worship is strictly prohibited in educational institutions wholly
maintained out of State funds. However, a plain reading of
clause (1) of Article 28 makes it clear that the provision does
not ban moral instruction, disassociated from any
denominational doctrines, which remains an essential part of
training in citizenship, maintenance of law and order in the

State and growth of social cohesion.

. In light of the foregoing, this Court is of the opinion that the
petition is entirely premature, based on mere apprehension
rather than any actual grievance. Thus, at this stage, the

reliefs sought by the petitioners cannot be granted.

10. Accordingly, the writ petition is dismissed as being

premature. However, liberty is reserved in favour of the
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petitioners to approach this Court afresh by way of an
appropriate petition, supported by cogent and relevant
material, if any exigency arises in the future.

Sd/-

(Amitendra Kishore Prasad)
Judge

Shyna Ajay
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